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1. Short title, extent and duration. 

2. Definitions. 

2A. Act not to apply in certain cases. 







. . (li) does not include house-site or land used excfusive- 
. ly f ~ r  non-agricultural pllrposes ; 

I 

(3) "agriculturist" &m a perqon who c~iltivates agri- 

, cultural land by the contribution of his own manual labour 

or of the manual labour of m y  member of. his family ; 
:' . .  

(4) "authorised officer" means any Gazetted Officer 

authorised by the Government by nbtificatim in the OBciial 

Gazette to exercise the powers coriferred on, and discharge 
the duties imposed upon the authodsed officer under this 

Ac: for s ~ c h  area as may be speci5ed in the notification;' 

(5) "Government" means the Administrator of b e  Union 
territory appointed by the President under article- 239 of 

the Constitution ; 
Z 

(6) "Kudiyiruppu" means the site of any dwelling house 

or  hut occupied, either as tenant or as  1icensee;by any agri- 

culturist or agricultural labourer and includes such other 

area adjacent to the dwelling hcusd or hut as may be 

necessary for the convenient enjolmept of such dwelling 
house or hut ; 

Explanation.--It shall be presumed that any person 

occcpying the kudiyiruppu is an agricultural labourer or an 

agricuiturlst, until the contrary is proved. 

(7) "prescribed" means prescribkd by rules made 
\ 

I under this Act ; 
I' 

(8) "tenant', means any person who has paid or. has 

agreed to pay rent or other consideratiod for his k i n g  allowed 
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decree oi court for the eviction of such 

form a d  within such time as may be prescribed. 

\ 

' Authorised officer to hgld summary inquiry. 

section 5, the authorisd ofqcg~ shall, after giving a reasonable? 

apportmity to the parties conce-d % ma* their r$pq?senta- * 

either allowing the application or dismissing it and shall 

unisstg 9 ppy Q$ such ~rder to the party concern*, - 

I - 



$%planttion.-For the puPponec of this sub-section " d ~ t r  

of t h m s k ~ ' ~  means the date op -,vhiqlb the o r d q  is co-uni- 
catgd to- thy p a ~ t y  concerned. . I 

1 .  

f2) Th$p~ovisi~ns of sectiop 4 an@ of s u b - ~ t i a n s  (1) and * 

(2) of. ssstim 12 ~f the Lirllitation Act, 1963 (Central Act 36 
of 1963) ska:l, 'as fer as may be, a p d y  to any appeal under 

zub-section (1). - 
I .  

(31 Ap appeal to the Collector under sub-section (1) shall ' 

he in such farm and shall be accompanied by such fee as may bc 
prescribed. 

(4) The collecior may, after g i ~ i n g  the parties to the 

cppeal, an opportunity of being heard, pass such order t h e r c ~ n  . as he thiplc fit and shall c~mmunicate ,a copy of such order to 

lbe pwty coneenled. 

(5) The Collector may stay the esecution of any order 

pbssed by the autharised officer pending the exercise of his . 
, powers of appeal ~ m d e r  this section. 

I 

Act to over-ride otiwr laws, dontraciq ctc. 
a' 

S. The provision~s of this Ac: shall have effect notwith- 
star?iiing anyihilla incc.~lc;islent tiierrewith contained in any 

oil;e; law Sci 1:-~e time bei.lg in forze, or ally custom. usage or 
contract or decre? or crder of a csurt ol- other author 

I 

Costs. 4 

- .  
-- 9. The costs of, and incicienial to,; d l  proceediiigs before 

the auihorised officer or the Cdlector shall be in his disc~etion. 

I 



4 

Bar of jurisdiction of ddl courts. 

16. No dvil court shall have 

matter in which the - powered by or under this Act to 

be granted by any court in 

be taken in exercise of any 

Indemnity. I 
11. No suit, prosecution or 

against the authorised officer 

which is ia good faith done or 

of this Act or any rule or 

Power to make rules. 
< 

12. (1) The Government may make rules t carry out the " purposes of this Act. 

(2) In particular and without 

of the foregoing power, such rules 

- (a) the form, of application to be made to 

officer under sectionh or section 5 ; 

section 6 ; 

section (3) of section 7. 
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*.1.* ." - -  . r >  

&<"g*g*q<d ~<< 3:,, * +< 9 
' - i  . - . s , - ,+c*-*..- 2.x . .. , ,: 'SJ ' - .  . *~ 

- i '  
-.&& ., *$&-%;.. *$3) 'All r u l q  m a d e T y p z j _ \ y  .shall ' A  be , publ*ed , in % 7< 

.~.1:: :2..'-%+w Offidal Gazette and, )mless.$hey are exPn&d to whe into 
" force on a particular day, &all come into f o w  on the! d a ~  on 

- , which they are so published, 
f '. . , 

4 6. 
'k 

(4) Every rule madL,&der'thts ~ct-shall, as soon as may : 

be dter i l  is made, be laid before the Legislative Assembly of 
< Pondicherry, while it is in session for total period of fourteen 

- 'days which may be comprised ih one session or in two or more - 
successiv;! sessions, and i f  before - the expiry of the session . 
in which it is so laid, or the sessions immediately following, 

_ the Legislative Assembly m&es any modificat!ion in the k l e  
or d&ides that the rule should not be made, the n l e  shali 

' 
thereafter have effect only in such modified form or be' of no 

" effect, as the case may be, so, however, that any such modification 
>' 

Sbr ananulrnent shall be without prejudice to the validity of any- 
- thing previously done under that rule. 

P 

Power to remove difficulties. 
. 

13. If any difficulty in giving effect to the provhkm 
of this Act, thebovernment may, by general or special order,' 

'dot anything not inconsistent with such pr~visions . which 
- apperars%o the Governanent to' be necessary. for the purposf? of 

removing the diffculty : . ,  - 
-- 

Provided that n o  such-oider shall be 5ad&-unda-this @?c- 

, t h  after.the expiration of two years fr6m the bmencement 

- of.= Ad. - - 
. . 




